IN THE: CENTRAL ADMINISTRATIVE TRIBUNAL \/

2y
JODHPUR BENCH, JODHPUR '

ORDER SHEET Yen
5 / "," .
APPLICATION NO.....ccccccevene. OF
Applicant(s) ~ Respondent(s)
Advocate for ) ' Advocafe for
Applicant(s) : . " Respondent(s)
Notes of the Registry : Orders of the Tribunal

- o] OAMNo.152/2003

o] o £29.07.2009. "
© The case is ready for hearing. The case
called out. No one is present on behalf of the.

ﬁ "~ +| applicant.
/ "y .

-+ lLeamed: proxy counsel Mr. M. Godara for -

~Mr._ Vinit Mathur, cwnsel for respondent Nos. ¢
- 18&2as well as leamned counsel Mr.- Ku&doap
- Mathur; _counsel for respondent No. ‘9, are :
.prasent. -No one is _present on behtlf of_ﬁ_;_:
nespondent Nos. 3 to 8.

. . _ . ‘From the perusal of the order—sheets, gt

R - | appears that although- the O.A. _was admitbed f ‘
- e “for heanng on 11.10.2007 but on tbat dahef_- . |
alsothe applicant’s lawyer was not present. -

* »| The:record further shows that' except on"'anek : |
- - ar two occasions, the leamed advocate of the - -

| applicant was not preeent on the dates- oiﬂ‘f-
© | listing of the O.A." |
_‘ We feei that the applicant is-not- intarested - - ;
<ol pmsecubnq ~this Original Application; - ¢ ;
4,% we think that it would not be proper - - |
- = tn pmlang this proceeding further In such
S A - - * | view of the matter, this Original Apphcation o
' ‘ : ‘ stands dismissed far default
|

[s: P. Si gh} .- - --[Justice S.M. M, Alam]

Admlnlstraﬁve Member ' Judiclal Member
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